In The Central Administrative Tribunal
Jaipur Bench, Jaipur

OATA/MP NO. oo e

Jitendra KumaNsrsus Union of India & Others

Date of Order ’ Orders

Q_er‘Qﬁy}’ one present for the applicant.

Mr. V.S. Gurjar, Counsel for the respondents.

This case has got ex-chequered history regardiny
the representative on behalf of the applicant. The
case was dismissed in default for non prosecution on
#he part of the applicant on dated 16.11.99. It was
got restored on dated 9.2.2000. On dated 3.5.2000, a

‘request was made by Mr. S.K. Jain, Advocate, he would
be filing Vakalatnama on behalf of the applicant after
obtaining 'No Objection Certificate' from Mr. N.S.

J; _ Sharan. Thereafter +the case has been listed on

24.8.2000, 1.11.2000, 1.12.2000, 30.1.2001, 27.3.2001,
but no vakalatnama has been filed. Thereafter, the

case was listed on 3.5.2001, 1.8.2001, 14.9.2001,
20.11.2001, 10.12.2001, 18.1.2002 for filiny rejoinder
but still no vakalatnama has been filed by Mr. S.K.

Jain. on 18.1.2002 & 18.3.2002, time was souyht for
seeking permission to file amended OA without there

being any MA for amending the OA. Finally on

16.4.2002, Mr. S.K. Jain gave his appearance as

counsel for the applicant and it was directed that no
further adjournment will be allowed. As per the
k24JW2/7 records available, Shri S.K. ‘Jain has not filed any

Vakalatnama in this case and the applicant in fact

2 remains unrepresented. Since his original counsel, Mr.
Chwﬁwwz N.R. Sharan, has never appeared except one time i.e.
. Mgﬁﬁm 18.3.98.
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'Q o1 ' Today, the case was called in the first round,
50 Y in the second round and also in the third round.
Neither the applicant nor his counsel has appeared.

'~ From the perusal of the aforesaid order sheet,
it amply evident that the applicant has totally lost
niz%interest in this case. Therefore, this 0A 1is
herebydismissed in default and non prosecution on the
part of the applicant.
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(J.K. KAUSHIK)
MEMBER (J)




